
FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 201 6)

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of the Bahubali Realbu ild Private L imited on I 8'h May , 2026 (The order copy uploaded on the NCLT
Website on 19th May,2026).

The creditors of Bahubali Realbuild Private Limited are hereby called upon to submit their claims with proof on or before
2nd June, 2026 (14 days fiom the CIRP admission order uploaded i.e., l9'h May,2026) to the interim resolution
prof'essional at the address mentioned against entry No. 10.

The llnancial creditors shall submit their claims with proolby electronic means only. All other creditors may submit the

claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative fiom among the three insolvency professionals listed against entry No.l3 to act as authorised representative
of the class [specify class] in Form CA- Not applicable as per infbrmation available with the IRP.

Submission of false or 
-misteading 

proofs of claim shall attract penalties.

Va--
Kanchan l)utta
lntenm Kesoluuon rrolesslonal
Bahubali Realbuild Private Limited (Under CIRP)
Reg No: IBBI/IPA-O01 /IP-P0020212017- I 8/10391

FOR THE ATTENTION OF THE CREDITORS OF BAHUBALI REALBUILD PR]VATE LIMITED

RELEVANT PARTICULARS

1 Name of corporate debtor Bahubali Realbuild Private Limited
2. Date of incorporation of corporate debtor 08/12/2011
3. Authority under which corporate debtor is

incomorated / resistered
Ministry of Corporate Affairs, ROC-Kolkata

4. corporate Identity No. / Limited Liability
Identification No. of comorate debtor

u45400wB20 t tPT ct7 0 429

5. Address of the registered office and principal office
(if any) of corporate debtor

Registered office address a per the MCA Records:
Flat No- B ll2, Nehru Colony, Kolkata, Kolkata, West
Bengal, India, 700040

6. Insolvency commencement date in respect of
corporate debtor

I 8th May, 2026 (The order copy uploaded on the NCLT
Website on l9th May,2026)

7. Estimated date of closure of insolvency resolution
Drocess

l4th November, 2026 (lS0 days from the CIRP
commencement date i.e., l8m May,2026)

8. Name and registration number of the insolvency
professional acting as interim resolution
professional

Name: Kanchan Dutta
Reg No : IBB VIPA-OO I llP -P 00202 I 20 17 - 1 8 I I 039 |

9. Address and e-mail of the interim resolution
professional, as registered with the Board

Address: Chatterjee International Centre, 14ff Floor, Flat
No. l3,{, 33A J.L. Nehru Road, Kolkata 700071
Email id: kiurqhirlrr)kg$,i n

10. Address and e-mail to be used for correspondence
with the interim resolution professional

Address: Chatterjee Intemational Centre, l7t Floor, Flat
No. l3,{, 33A, J.L. Nehru Road, Kolkata 700071
Email id: brnl.c irniiigrniril.com

ll Last date for submission of claims 2nd June, 2026 (14 days from the CIRP admission order
uploaded i.e., 196 May,2026)

12. Classes ofcreditors, ifany, under clause (b) ofsub-
section (6,{) of section 21, ascertained by the
interim resolution professional

Not applicable as per information available with the IRP

13. Names of Insolvency Professionals identified to act
as Authorised Representative of creditors in a class
(Three names for each class)

Not applicable as per information available with the IRP

t4. (a) Relevant Forms and
(b) Details of authorized representatives

are available at:

(a) Web link: https ://www. ibbi.gov. in/trome/downloads
Physicat Address: sErme as above in point no, l0

(b) Not applicable as per information available with the
IRP

Date and Place: 21" May,2026, Kolkata





ICA-T8123(3)/2026

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BAHUBALI REALBUILD PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor Bahubali Realbuild Private Limited

2. Date of incorporation of corporate debtor 08/12/2011

3. Authority under which corporate debtor is incorporated / Ministry of CorporateAffairs, ROC-Kolkata
registered

4. Corporate Identity No. / Limited Liability Identification No.
of corporate debtor

5. Address of the registered office and principal office Registered office address as per the MCARecords:
(if any) of corporate debtor Flat No-B 112, Nehru Colony, Kolkata, West Bengal,

India, 700040

6. Insolvency commencement date in respect of corporate

7. Estimated date of closure of insolvency resolution

8. Name and registration number of the insolvency Name: Kanchan Dutta
professional acting as interim resolution professional Reg No: IBBI/IPA-001/IP-P00202/2017-18/10391

9. Address and e-mail of the interim resolution professional, Address: Chatterjee International Centre, 14th Floor,
as registered with the Board Flat No. 13A, 33A J. L. Nehru Road, Kolkata 700071

Email id: kanchan@kgrs.in

10. Address and e-mail to be used for correspondence with Address: Chatterjee International Centre, 17th Floor,
the interim resolution professional Flat No. 13A, 33A, J.L. Nehru Road, Kolkata 700071

Email id: brpl.cirp@gmail.com

11. Last date for submission of claims 2nd June, 2026 (14 days from the CIRP admission
order uploaded i.e. 19th May, 2026)

12. Classes of creditors, if any, under clause (b) of sub- Not applicable as per information available with the IRP
section (6A) of section 21, ascertained by the interim
resolution professional

13. Names of Insolvency Professionals identified to act as Not applicable as per information available with the IRP
Authorised Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and (a)Web link : https://www.ibbi.gov.in/home/downloads
PhysicalAddress:same as above in point no. 10

(b) Details of authorized representatives are available at: (b) Not applicable as per information available with the
IRP

U45400WB2011PTC170429

18th May, 2026 (The order copy uploaded on the NCLT
debtor Website on 19th May, 2026)

14th November, 2026 (180 days from the CIRP
process commencement date i.e. 18th May, 2026)

Date and Place: 21st May, 2026, Kolkata

Sl. No.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of the Bahubali Realbuild Private Limited on 18th May, 2026

The creditors of Bahubali Realbuild Private Limited are hereby called upon to submit their claims with proof on or before 2nd
June, 2026 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class
[specify class] in Form CA- Not applicable as per information available with the IRP.
Submission of false or misleading proofs of claim shall attract penalties.

(The order copy uploaded on the NCLT
Website on 19th May, 2026).

(14 days from the CIRP admission order uploaded i.e., 19th May, 2026)

Kanchan Dutta
Interim Resolution Professional

Bahubali Realbuild Private Limited (Under CIRP)
Reg No: IBBI/IPA-001/IP-P00202/2017-18/10391

APPENDIX IV [ (Rule 8(1)]
POSSESSION NOTICE

(For Immovable Property)

SBI RACPC CHINSURAH (64153)

DESCRIPTION OF THE IMMOVABLE PROPERTY

Authorised Officer
State Bank of India

Date : 20.05.2026
Place: Chinsurah, Hooghly

A/c. No. 39027079574 (HBL), 40773772843 (Insta Top up),
40240221201 (Xpress Credit), 40327513210 (Pre Approved Xpress Credit)
Whereas
The undersigned being the Authorised Officer of the State Bank of India,
RACPC Chinsurah under the Securitisation andReconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of the powers conferred under section 13(12) read with the rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice
dated 26.02.2026 calling upon the Borrower Sri Dinabandhu Bug S/o Late
Dibakar Bug & Co-Borrower Smt. Rita Bug, both are residing at: Vill.-
Goyai, P.O.- Amar, P.S.- Dadpur, District- Hooghly, Pin-712149 to repay
the amount as mentioned in the notice being Rs.16,45,699.00 (Rupees
Sixteen Lakh Forty Five Thousand Six Hundred Ninety Nine Only) as on
25.02.2026 plus further interest there on within 60 days from the date of
receipt of the said notice.
The Borrower and/ or Co-Borrower having failed to repay the amount, notice
is hereby given to the Borrower and/ or Co-Borrower and the public in general
that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him/her under sub-section (4) of
section 13 ofAct readwith rule 8 of theSecurity Interest (Enforcement) Rules,

th2002 on this 20 day of May of the Year 2026.
The Borrower and/ or Co-Borrower in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the State Bank of India, RACPC
Chinsurah, for an amount ofRs.16,45,699.00 (Rupees Sixteen Lakh Forty
Five Thousand Six Hundred Ninety Nine Only) as on 25.02.2026 and
further interest thereon.
The Borrower and/ or Co-Borrower’s attention is invited to provisions of sub-
section (8) of section 13 of theAct, in respect of time available, to redeem the
secured assets.

All that piece and parcel of land & building measuring an area 12 satak more
or less inMouza - Bakreshwar, J.L. No. 1, L.R. Khatian No. 147, NewKhatian
No. 987,R.S.DagNo. 314, L.R.DagNo. 428 (Area of land 3 satak)
The Land is butted and bounded by: On the North: Land of Surat Ali, On
the South: 8 Ft. wide Panchayat Road,On the East:Seller own land,On the
West: Land of ShukuNandi.
R.S.DagNo. 315, L.R.DagNo. 429 (Area of land 9 satak)
The Land is butted and bounded by: On the North: Land of Surat Ali, On
the South: 8 Ft. wide Panchayat Road, On the East: Land of Pasupati Ray,
On the West:Seller own land.
Situated at Vill. - Satithan, under 2 No. Satithan, P.S. Dadpur, District
Hooghly, Being Deed No. 601077323, for the year 2017. A.D.S.R.O.
Hooghly.
The property stands in the name of Sri Dinabandhu Bug S/o. Late.
Dibakar Bug.

'Rohra Plaza', 1st Floor, Municipal Bus Stand,
J.C. Ghosh Sarani, Chinsurah Dist.- Hooghly-712101,

W.B. E-mail: sbi.64153@sbi.co.in
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